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.the Registry according to its chronological position and on its oun turn.ﬁ

. Copy of this order be made over to the 1ld, counsel for the petitioner
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Present : Hon'ble Mr.Justice S.N.Mallickg Vice-=Chairman

Hon'ble Mr.5.,0asguptas Administrative Member

PARITOSH CHATTOP ADHY AY
us
UNION OF INBIA & ORS,

For the applicant ¢ Mr.Samir Ghosh, counssl

For the respondents: Mr.S5.K.Outta, counsel

Heard on ¢ 17.6.98 ~Order on ¢ 17.6.38
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S.N,Mallick, VC

The Miscellaneous Application for addition of parties is taken

up for hesring, In the instant application the petitioner wants to add

ane Shri Tridibesh Chatterjee as priuata= ; nt No, 5 allaglng that
he has Been app01ntad in the impugned post. MA is alloued. The said Shri

Tridibesh Chatterjee be added as prlvatn r~spondent No 5. Theycause tltle

of the 0A be amended accordingly. The petitioner is dlrectnd to serue Al

notxce Upon the private rﬁSpandent through reglstered post or through

Apersonal service within 3 yeeks. Affidavit of service be Flled beFore

the next date. The application thus stands disposed of.

2. . After hearing bo th the parties the Urlglnal application is

admitted Respondents to file reply within 4 yesks and rejoinder, if any
e

be put in within 3 yesks thereafter. Matter to Be listed for hearing by

for service upon the added respondent No,5,
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